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IN [HE CENTRAL ADLINIS TRATIVE TRIDUINAL, JAIDUR

" BENCH, JAIr R,

D.a,H0.300,/92 Dt. of order: 5.7.93
p@dén Lal ‘ ) CD@ Annlicént
| Vs,
Jnion of India:& Ors., : Respondents
Mr,J. XK. KBushik - : Counsel for anplicant
CORAL s
. Hon'ble.Mr.Justice D.L.Mehta, Vice Chairmgn

fon'ble Mr.0,P.5harma, NMember (Adm.).

PER HON'BLE MR.JJUILICE D,L.MEHTA, VICE CHAIRIWAN,

The plaintiff had filed & suit in the Court
of Munsif, Sambér Like and prayed that the decree
of the declardaticn m3y be granted in favour of the
2laintiff to theieffect that the pldintiff hds been
on the »most of TLC and 7,N.C from the dite of sait
to the date of retirement ;hat is 31.12.86 and he
may be granted péy; allowdnces, increments, etc. by
fixation of his éay as wer rules, There is also a
prayer that the olaintiff miy be given &ll conse-
quential benefits of pension, grataity, °¥, etc. &s
ner rales of the vost of T.C & I.,N.C. from the date

of the suit. ©On hehalf of the resvnondents no repnly

-

has been filed in soite of the fact that the sait has

been pending since 1982, It is the settled law that &

verson who vhysically performs his duty on & particua-

lar post &fter being validly avpointed to it, is

entitled to pay & a@llowiances and other benefits of the
/

nost.

2. ‘he resoondents dre directed to grant necessdry

benefits flowing from the wost which the annlicint wdas

holding immedictely before the date of his retirement.

After giving him the ébove wenefits, necessdary crde
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for the revision of all nension®ry benefits should

dlso be passed. The F.a, is disvosed of dccordingly.,

This order should be comdlied within a veriod of

3 months. o order as to costs.,
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(O.P.SQQrmﬁy ' (D%, ehta )
ember (A) Vice Chairman.
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